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1.ORDE1-', DATED 30.l20C2. 

On being me-ltioned by Mr.D.P. 

T)halsatnant,learned counsel, for the 

Applicantthis case is taken uj•in 

presce of 1,4r.13.Osh,learned Additional 

Standing Counsel for the Union of India; 

on whom a copy Of this Original Ap1ication 

hs :)p(n Served. 

Ap1;1.icen+ an 



- 

ME 
10 .02 .0 3 

The applicant is absent 
on call. Shri B. tash, Ld. 
ASC prays for time to file 
counter. Heard • Time grante 
till 3.3.03 for Counter, 
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ORDERS OF THE TRIBUNAL 

of rchaeo1ogicai. SUrve' of India of 

3huba1swar circle has applied for the cst 

of Deputy supenintending Archaeologist 

pursuant to the UpSc advertisement NO.05 
. 

under Anr1exure.5.It appears 

his application through proper channel and also 

received an acknowledgemefltNo.147frOm 

UPCC under the Signature of S.C.ic is 

the case  of th a:plicdnt that interview/ 

viva-voce test for the post of Deputy 

Superntendiflg Archaeologist is going tObe 

held on 8th and 9th -January, 2003 at the end 

of the UPSC ; and that he has not yet 

received any call letter to attend'the said 

intervi/viva-voce test; for which he has 

made a representation to the UPSC,under 

nneure.-7 dated 24.12. 2002 and under 

Annexure-8 dated 26,12. 200 2.It is the case of 
. 	S 

the Applicant that he has also represented 

to the Director General of A.S. of India under 

Annexure9 dated 27-12-2002.Since he has not 

been called to attend the Interview/viva_voce 

test1  going to be held on 8th and 9th of 

3nuary, 200 3,he has filed this Original 

Application under section 19 of the A.T.Act, 

1995 seeking a direction to the TJPSC to give 

him a call/to allow him to face the test/ 

interview on 9th and 9th of January, 2003.Learne 

Additinal s -tending Counsel Mrj3.Jash,on whom 

a copy of this C.. has Deen served,. states 

that the Applicant might have been shortlited 

rjC 	 n c alJed tf th v! ;a_ 

-•s •/int ViV n as dS M1nt.e1 CTU4 



C. ii.NO. 1100/2002. 

Cofltd...Order No.1 dated30.12. 200 2. 

me from the docunient placed on record that the USC 

had retained the right to short...list the candiates. 

He seeks an adjournment of this case; so that he can 

ootain instruction from the UPSC in the matter.Since 

time is very short, the Res-ondents(esecia11 

Respondent No. 2) are hery asked, ad-interim, to 

allow the applicant to face the iflterviq/viva_voce 

test on 8th and 9th January, 2003.This ad-interim 

direction is to be fo1owed by the Respondents 

(especially Respondent No.2) without prejudice to the 

rival claims that are to oe raised in this case.The 

ResPOndents shouLd keep the result of the Applicant in 

a sealed Cover until further orders from this Tribunal. 

Notices be issued to the ReSjOfldents to file 

counter within four weeks/10.2,2003.  This notices be 

isU&tO the sespondents by SPED POST at the cost 

of the Applicant and Mr.1a15amaflt,1earfled counsal for 

the Applicant undertakes to tile the reuiz 

postages in coirse of the da1. 

Send copies of this order  to the Respond€n 

alongwith notices and free copies of this order be 

given to learned counsel for both sides. 

- 	Applicant to approach the Respondent No.2 

immediately with a copy of this order; so that 

expeditious step can be taken by the Resndents 

to make necessary arrangement to allow the applicant 



O A. NO. 1100/200 2 

to face the jntervjew/viva-voce test on the 

dates already 

Mi3E(JUtOTAi) 

ORDER_DAE 24-02-2003. 

M. A.NC, 116/ 2003 and 177/ 2003. 

Heard Mr.D.P. DhaLsamnt. learned Counsel for 

the ApLicant and Mr.13.DaSh,learfled Additional StarAdlflq 

Counsel for the Union of Inuii,apeariflg for, the ResOndeflt;0 

30th thearties have dic1osed that the ap1icdnt has 

already been permitted to take the exiinaticn on t.h 

stren!th of the rerestatiCn dated 24. 12. 2002 of te 

ap1iCant and, that this (1% has already become infruct.ous. 

Itthe said rinises, Mr.Dhalsamant, learned Counsela.,  ^-aring 

for the ap1icaflt 1rays for withlrawal of this O.A. 

Having heard counsel for leth sides,we 

declare this OA to have oeen disposed of as the same 

has ecerne infructuous .ith the dis0sal of this O.A. 

two Ms stanils dis.Sed of, 
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